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Coram : Ho&ble Mr. M.M.Singh 	: Administrative Member 

	

Hon' bl Mr. R.C.Bhatt 	: Judicial Member 

11/2/1 991 

Mr.Akil Kureshi learned counsel for the 

applicants seeks adjournment to ascertain the final 

position of the impugned order of transfer. Adjourned. 

(R .C.Bhatt) 
Judicial Member 
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(M.M.singh) 
Adiuinstrative Member 

a .a .b. 
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oram: Hon 1 hle r. il.H. Singh, AdminiTtrative lember. 

Hon'ble i1r. L.C. 3hatt, Judicial Nember. 

0 R L R 
11-2-1991 

Per: Hon 'b1 Ilr. llN. ingh, dministrative Nember. 
In this matter, after the order was rendered 

appeared in person 3hri J.P. 1'4alhotra, Law Jfficer, 

estern aiiway, posting at hrnedabad under Chief 

Enainer(Construction). He makes i stateeent that 

the impuncd order 	 e- 	be 

withdrawnLhe has received intructic.n date.d 6.2.91 

from the office of th: 	. 	(c) Fatan accordingly. 

l ubmitting the original documents which is taken on 

record,he lays that in the circumstances the 
--' ti 

application 	become infructaus as the impugned 

order of transfer has been withdrawn by the 

respcndent' railway. 

In view of the a_bc.ve,xp_-.ckuxx the aeplication 

is dipcse(f of as in:ructcus. 

tt 
(R.O. 

 

3hatt) 
Judicial Member 

(1.ie. zincjh) 
Administrative Member 

ttc. 


